RBI (UCBs — Statutory Audit) Directions, 2026

Annex I

FORMC

Certificate to be submitted by the Urban Co-operative Banks regarding eligibility
of audit firm proposed to be appointed as Statutory Central Auditor (SCA) /
Statutory Auditor (SA)

1. The UCB is desirous of appointing M/s , Chartered
Accountants (Firm Registration Number ) as Statutory Central
Auditor (SCA) / Statutory Auditor (SA) for the financial year for their 1st

/ 2nd / 3rd term and therefore has sought the prior approval of RBI as per the section
30(1A) of the Banking Regulation Act, 1949.

2. The UCB has obtained eligibility certificate (copy enclosed) from (name and Firm
Registration Number of the audit firm) proposed to be appointed as Statutory Central
Auditor (SCA) / Statutory Auditor (SA) of the UCB for FY along with relevant

information (copy enclosed), in the format as prescribed by RBI.

3. The firm has no past association / association for years with the UCB as
SCA /SA / SBA.

4. The UCB has verified the said firm’s compliance with all eligibility norms prescribed
by RBI for appointment of SCAs / SAs of UCBs.

Signature
(Name and Designation)
Date:
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